Item No.16

State vs, Harish
FIR No. 356/2019
P5: Mundka

Earlier all the mutters were adjourned en-hloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid loek-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

18.08.2020

Present: Learned APP for the State through V/C
Shri Kushal Dahiya, learmmed remand advocate through V/IC
Accused produced from J/C (Rehini Jail) through V/C

[O through V/C
Court i convened from residence office throngh V/C (CISCO WEBEX).

It is stated by the accused that he has received the copy of the charge-sheet. He
further stated the copy is complete and the same been checked by his counsel Shri

RS Malik,

It is stated by the 10 that main case is pending trial before the court of Shri Sunil
Beniwal, learned ASJ (NDPS), West District, Tis Hazari Court, Delhi,

Heard. File perused.

By way of this supplementary challan, accused flarish is sent to face the trial,
inter-alia, for the offence punishable under section 302 IPC which is exclusively
triable by the court of Sessions. Main challan is stated 1o be pending before the

court of Shri Sunil Beniwal, learned ASJ.

Therefore, let file be put up before the court of learned District & Sessions Judge,
West District, Tis Hazari Courts on 29.08.2020 for appropriate orders/directions.
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Jail Superintendent is directed to produce the accused through V/C before the court
ol learned District & Sessions Judge, West District, Delhi on the above mentioned
date at 02:00 p.m.,

Ahlmad is directed to send to that Court the record of the case and the documents
and articles, ifany, which are to be produced in evidence.

The Public Prosecutor be notified of the commitment of the case to the Court of
Session.

(Babita Puniya)
MM-06, West District
THC, Delhi/18.08.2020
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State vs. Swumit Giri @ Data

FIR No. 0028/2020
PS: Hari Nugar
Ufsec. 379411 11PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no, 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020
Present: Learned APP for the State
Shri Kushal Dahiya, learned legal aid counsel
Accused produced from J/C (Central Jail 1).
[O though V/C
Complainant Madhu Gupta through V/C (present in the court in person)
Shri Sachet Gupta, owner of the stolen property through V/C
Court is convened from residence office through V/C (CISCO WEBEX).

It is stated by the complainant that she had lodged the FIR regarding theft of her
belongings including one mobile phone. She further stated that now since her
mobile phone has been recovered, she does not want to pursue the case and wants
to compound the offence.

Owner of the stolen mobile phone has also stated that he has forgiven the accused
and does not want to pursue the case. He seeks permission 10 compound the
offence.

10 has duly identified the complainant and the owner of the stolen property.

I have examined the complainant and the owner of stolen property about their

voluntariness.
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Having examined them, | am ol the view that they are making the statements
voluntarily without any force, pressure or undue influence. Therefore, let their
statements be recorded separately. Statements recorded. Complainant has signed
the same. Let statement of owner be stolen property be sent to him through
IWhatsApp with direction 1o send it back afier signing it. Duly signed statement
received through WhatsApp.

Heard. File perused.

Perusal of the file reveals that accused is sent to face the trial for the oflence
punishable under section 411 1IPC which is compoundable by the owner of stolen
property within the scheme of Code of Criminal Procedure, 1973, Theretore, in
view of the separate statement of the complainant/owner of the stolen property i
mobile phone, offence punishable under section 411 [PC stands compounded,
Consequently, accused Sumit Giri stands acquitted in this case,

He be released from J/C, il not required in any other case.

Case property, il not already released, be released to the rightful owner.
Superdaginma, if any, stands cancelled.

Copy of the order be sent to the Jail Superintend for compliance.

File be consigned to record room afier due compliance. l
A
(Babita Puniya)
MM-006, West District
THC , Delhi/18.08.2020
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ltem No.d

State vs. Raju Mishra

E-FIR No, 28377/2019
P'S: Hari Nagar
U/sec, 411 1PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delli from time to time amid lock-down,
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, Districi Courts
have been directed (o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020

I'resh charge-sheet received from the court of learned Duty MM. It be checked and
registered as per rules.

Present: Learned AP for the State
Stri Kushal Dahiva, learned legal aid counsel
Accused is stated to be in J/C

Court is convened through V/C from residence office.

File perused. Heard.
I take cognizance of the offence.

Prima-facie there is sufficient material on record to summon the accused.
Therefore, Jail Superintendent is directed to produce the accused on next date of
hearing through V/C. Copy of the charge-sheet be also supplied to the accused
through Jail Superintendent.

Put up on 01.09.2020 for further proceedings.

Complainant, owner of stolen property and the 10 are also directed to join the
proceedings thraugh V/C on the next date of hearing. V/C number be shared with

all the concerned parties,
war —"'_'-'--,
(Babita Puniya)

MM-06, West Distict
Tis Hazari Court, Delhi/| 8.08.2020

i gfar
Ms. BABITA PUNTYA
FEFIR TUETaTHl =TT a—Cn
Metropolitam Maglsirate-05
Foran aitie, @wa A ane pifia oo
¥k ot Dbptrict, Roam Mg JAT “r-:-"'.--r
g el ==n ¢
Fabioer  wwty o

____—_—J




[tem No.l5
State vs. Yatish

FIR Nao., 128/2020
PS: Hei Nagrar
Uisee. 302/304-1/498-4 /34 11'C

Earlier all the matters were adjourned en-bloe pursuunt to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC2020 dated 30,07.2020, District Conrts
have been directed to take up all the cases listed hefore them through
videcoconfereneing except the cases wherein evidencee is to be recorded.

18.08.2020

Present: Learned APP for the State
Shri Kushal Dahiya, learned legal aid counsel
Accused is in J/C (not produced from J/C)
1O through V/C

Court is convened from residence office through V/C (CISCO WEBEX).

Heard. File perused.

Jail Superintendent is directed to produce the accused on 26.08.2020 through V/C
at 10:00 a.m., failing which adverse order shall be passed against him. |

(Babita Puniya)
MM-06, West District
THC, Delhi/18.08.2020
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ltem No. 13
State vs. Monga

[=1FIR No. 455672020
PS: Hari Nagar
Uisee. 4] ] 1IMC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Dethi from time to time amid lock-down,
Now, vide officer ovder noo 260DHC2020 dated 30.07.2020, District Couris
have been direeted to tuke up all the eases listed before them through
videoconferencing except the enses wherein evidence is to be recorded,

18.08.2020
Present: Learned AP for the State
Shri Kushal Dahiyva, learned legal aid counsel
Accused persons are in J/C
Courtis convened from residence office through V/C (CISCO WEBEX).

Let an explanation be called from Jail Superintendent as to why action be not taken

for not producing the accused through V/C,

Put up on 26.08.2020 for further proceedings. 10 and complainantowner of stolen
property are also directed to join the proceedings through V/C on the next date of

hearing. (

V/C number be shared with all the concerned parties.

(Babita Puniyn)
MM-06, West Distric
THC, DelhiZ18.08.2020
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ltem No. )

Starte vs. Sumit Gird

FIR No. 379/2020
Pa: Hari Nagar
Uisec. 379/411 1PC

Earlicr all the matters were wdjourned en-bloe pursuant to the direetions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to fuke up all the cuses listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

18.08.2020
Present: Learned APP for the State through V/C
Shri Kushal Dahiva, leamed legal aid counsel through V/C
Accused produced from J/C (Central Jail 1) through V/C
10 though V/C
None for the complainant
Court is convened from residence office through V/C (CISCO WEBLX).
Heard. File perused.

10 is directed to produce the owner of stolen property through V/C on the next date

-

(Babita Puniva)
MM-06, West District
THC, Delhi/18.08.2020

of hearing.

Put up on 26.08.2020 for further proceedings,

Ma. BABITA PUNTYA
BEFTTR TTATRIETN ST
Maotropalitam Magistrata-D .

for itam, awg A 38 T
v ot Dramict Roo tim 387 7
fra god) ST

Parcws sty ol




ltem No.2

State vs. Vinay @ Bheri

E-FIR No. 03751/2019
PS: Hari .a"lu"ugnrr'

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi fram time to time amid lock-down,
Now, vide officer order no. 26/DIHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020

Court is convened through V/C from restdence office.

Present: Learned APP for the State through V/C
Shri Kushal D::Em. learned legal aid counsel through V/C
Accused/produced from J/C

Heard. File perused,

Explanation be called from the concerned Jail Superintendent regarding non-
production of accused.

Put up on 26.08.2020 for further proceedings through V/C.

10 and complainant/owner of stolen property are also directed to join the
proceedings on the next date of hearing. ﬂ >

(Babita Puniya)

MM-06, West District

THC, Delhi/18.08.2020
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ltem No.7

State vs, Sajid (@ Pappre

FIR No. 209/2019
PS: Mundka
UrSec. 304-A 1PC

Earlier all the matters were ndjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020

Present: Learned APP for the State
Shri Kushal Dahiya, learned legal aid counsel
None for [O

Court is convened throueh V/C from residence office.

File perused. L,/

Put up on 26.08.2020 for purpose fixed.

(Babita Puniya)
MM-06, West District
THC, Delhi/18.08.2020
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Item No. 10
State vs, Rahul Khan

FIR No. 73/2020
PS: Hari Nagar
U/sec. 324 1PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon"ble High Court of Delhi from time to time amid lock-dawn.
Now, vide officer order no. 26/DHC/2020 dated 361072020, District Courts
have been directed to take up all (he eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

18.08.2020
Present: Learned APP for the State
Shri Kushal Dahiya, leamed legal aid counsel
Accused is in J/C (not produced despite specilic direction)

Court is convened from residence office through V/C (C1SCO WEBEX).

File perused.
Let an explanation be called from the Jail Superintendent for next date of hearing.

Put up on 26.08.2020 through V/C at 10:00 a.m., for further pmcccdini

(Babita Puniya)
MM-06, West District
THC, Delhi/18.08.2020
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Farlier all the matters were wdjovrned vo-blae porswant o the divections
pavssedd by the ThowBle Phigh Conet ol Petld Tromme et tioe s Boeh diwon,
Sow, vide officer ooder nog 20000007200 ditedd MLGT 2000, Ehstrivt Conrts

hove been divected to tabhe upoall the coses Tisted before them throuagh
videoconferencing except the cases wherehn evblenee is to e vecordel,

IR.ON 2020
Present: Leamed AP for the Stune
Shrd Kbl Daliiva, Yearned tegal aid counsel

Accused not produced from )

Court is convened from residence office thronph VAC(CINCO WEREN),

File perusedl.

Explanation be called from the Jull Superimtendent for next date of hearing,
Put up on 26008 2020 through V/C for further proceedings

1O 1o also join the proveedings on the next date of hearing,
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[tem No. 14
Srare vs, Hari Pal & Anr

FIR No. 90/2020
PS: Hari Nagar
UlSee, 364-4/392/34 1PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon"ble High Court of Delhi from time (o time amid lock-down,
Now, vide officer order no. 26/DINC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

15.08.2020
Present: Learned APP for the State through V/C
Shri Kushal Daliva, leamed legal aid counsel
Accused Hari Pal produced from Rehini Jail through V/C

Accused Ajay not produced from J/C

Court is convened from residence office through V/C (CISCO WEBEX).

File perused.

It is stated by the accused Hari Pal that he has received the copy of charge-sheet.
He further stated that his counsel has also checked the charge-sheet and same is
complete.

Heard. File perused.

Let an explanation be called from the concerned Jail Superintendent reparding non-
production of accused Ajay.

Put up on 26.08.2020 through V/C at 10:00 a.m. /”'
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[tem No.5

State vs, Ashish Sharmm (et} Moni

FIR No. 2892020
PS: Munetho
U/sec, 308 [PC

Earlier all the matters were adjourncd en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no, 20/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded

18.08.2020

Court is comvened throuph V/C from residence office.

Present: Learned APP for the State through V/C
Shri Kushal Dahiva, learned legal aid counsel through V/C
Accused is stated to be on bail
None for [O. Nor any explanation received from him.

Therefore, SHO concerned is directed to join the proceedings on the next date of
hearing,

Put up on 26.08.2020 through V/C for further proceedings/purpose fixed,

(H:ibi{ﬁr Puniya)
MM-06, West District
THC, Delhi/18.08.2020

REIGIRE Rt
Ms. BABITA PUMNIYA
Lissuri-Eomasat LG Kyt
Metrapolitarm Magistrale-0%
fam oftm, #3772 3 ThD
Wez! Distiich Roor Mo, 355 T!\.r; i
Fra eard smaEs Sl

Tos Blawn= oty Lowili




ltem No.6

State vs. Mohd. Wasim Saihi

FIR No. 82020
PS: Mundka
Ulsec. 379/411 1PC

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon"ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been direeted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 1o be recorded.

18.08.2020
Present: Learned APP for the State through V/C

Shri Kushal Dahiya, leamed legal aid counsel through V/C

Accused is stated to be in J/IC

Court is convened through V/C from residence office.

Heard. File perused.

| take cognizance of offence.

Let copy of charge-sheet be supplied to the accused through Jail Superintendent,
Put up on 26.08.2020 for further proceedings.

10 and complainant/owner of stolen property are also directed to join the
proceedings on the next date of hearing,. r

{B:iqﬁiia Puniya)
MM-06, West District
THC, Delhi/18.08.2020
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Item No.S
State vs. Neeraj ete

FIR No. 31572020
PS: Mundka

Earlier all the matters were adjourncd en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now. vide officer order no. 26/DHC2020 dated 30,07.2020, District Courls
have been dirceted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020
Present: Learned APP for the State through V/C
Shri Kushal Dahiva, leamned legal aid counsel through V/C

Accused not produced from J/C despite direction 1o the Jail
Superintendent

Court is convened from residence office through V/C (CISCO WEBEX).
File perused.

Explanation be called from the Jail Superintendent for next date of hearing,
Put up on 26.08.2020 through V/C for further proceedings.
10 to also join the proceedings on the next date of hearing.

{thim/l uniya)”
MM.-06, West Distfict
THC, Delhi/18.08.2020
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Item No.l
State vs. Gurdeep Singh @ Pali (@ Sonu

E-FIR No. 428/2020
PS: Hari Nagar
U/sec. 411 1PC

Earlier all the matters were adjourned en-hloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now. vide officer order no. 26/DIIC/2020 dated 30.07.2020, Distriet Courts
have heen directed to take up all the cases listed hefore them through
videoconferencing except the cases wherein evidence is to be recorded.

18.08.2020
Present: Learned APP lor the State
Shri Kushal Dahiva, leamned legal aid counsel
Accused is in J/C, however, not produced from jail
Court is convened through V/C from residence oflice.

ieard. File perused.

Jail Superintendent is directed to produce the accused on the next date of hearing
through V/C failing which adverse order shall be passed against him.

Complainant and 1O are also directed to join the proceedings on the next date of
hearing through V/C.

Put up the matter on 26.08.2020 at 10:00 am,, through V/C for further

proceedings.
f
V/C number be shared in advance with all the concerned parties. 1i i

(Babita uniya)
MM-06, West Distict
Tis [azari Court, Delhi/18.08.2020
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Item No.3
Stare vs. Sif ander

FIR No. 4192020
PS: Hari Nagar

Earlier all the matters were adjourned en-hbloc pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no., 26/DHC2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the eases listed before them through
vidcoconferencing except the cases wherein evidence is to be recorded.,

18.08.2020

Fresh file received from the court of learned Duty MM. It be checked and
registered as per rules,

Present: Learned APP for the State through V/C
Shri Kushal Dahiya, learned legal aid counsel through V/C
Accused not produced from J/C

Court is convened throupl V/C from residence office.

Heard. File perused.
I take cognizance of offence.

L.et copy of charge-sheet be supplied to the accused through Jail Superintendent.

Jail Superintendent is directed to produce the accused through V/C on the next date
of hearing. [O to also join the proceedings

26.08.2020 for further proceedings.
e (Babita Puniya)
MM-06, West Distict

Tis Hazari Court, Delhi/18.08.2020
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